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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI \.

ORIGINAL APPLICATION NO 238 OF 2024

'AFFIDAVIT 2024
... 0170563

IN THE MATTER OF :-

NEWS ITEM TITLED “"UP GIVES PERMISSION TO FELL
112000 TREES FOR ROAD ALONG UPPER GANGA
CANAL"”, APPEARING IN '‘HINDUSTAN TIMES’ DATED
01.02.2024

ADDITIONAL AFFIDAVIT OF SPECIAL SECRETARY,
PUBLIC WORK DEPARTMENT STATE OF UTTAR

PRADESH, IN COMPLIANCE OF ORDER DATED
25.05.2024 PASSED BY THIS HON'BLE TRIBUNAL

I %Tfm Neh aged about 56 ...... years, S/o
/ﬁ#qf\md“ .?..’,D”f)?‘gspcgntly posted as Special Secretary,
Public Work Department State Of Uttar Pradesh the

deponent, do hereby solemnly state and affirm as under:

1. That the deponent herein is posted as the Special
Secretary, Public Work Department State Of Uttar Pradesh
since and is swearing this affidavit in his official capacity as

the Special Secretary.

2. That the instant is the petition arising out of Suo Moto
registration taken up by this Hon’ble Tribunal on the basis of
news item titled as “UP GIVES PERMISSION TO FELL
: )112000 TREES FOR ROAD ALONG UPPER GANGA

e
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CANAL" instituting an O.A. No. 238 of 2024. This Hon'ble
Tribunal vide its order dated 13.03.2024 issued notices to
Respondent No. 6, 7, 8 and 9 for filing the respective
response. The answering respondent submitted a report on
18.05.2024 before this Hon'ble Tribunal stating therein the

facts and circumstances relating to the construction of road

in question. This Hon’ble Tribunal, after considering the said

report, directed to disclose as to whether the nature of the
road is of National Highway or State Highway or any other
type of road and also to produce the material on the basis of

which road is classified as such.

3. That an affidavit was filed on behalf of the answering
respondent before this Hon’ble Tribunal on 24.05.2024
whereby it stood disclosed that the nature of the road in
question will be categorized after construction as per the
Geometric Design Standards to ‘Other District Road’
(hereinafter referred to ‘ODR’). It is pertinent to mention
that road land width for different classes of roads has been
provided under clause 6.1.1 of Indian Road Congress 73-
1980, the upgraded version of which is 73-2023 (hereinafter
referred to ‘IRC’). It is further of relevance that the range
prescribed by IRC for ODR is 15-25 meters and the road

herein under construction is also of ROW 20 Meters.

4. That this Hon’ble Tribunal vide its order dated 24.05.2024
has directed to place on record if any competent authority
has applied its mind on the issue of classification of the road
in question. It is most respectfully submitted that a decision
taken by the State of Uttar Pradesh through Hon’ble chief

minister of the state was communicated to Engineer-in-Chief

S and HOD, PWD Lucknow Uttar Pradesh vide communication -
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dated 07.07.2017 whereby the instructions were issued by
the Hon'ble chief minister for constructing Two Lane Painted
surface road at the Right Side of the Upper Ganga Canal. It
is pertinent to mention that the said decision was taken after
due deliberation and application of mind by the whereas
authorities of the state in a meeting conducted on
29.06.2017 under the chair of the Hon’ble chief minister of
Uttar Pradesh. The specific order was passed for the
preparation of detailed project report and its subsequent
approval at the earliest. A copy of the said communication
dated 07.07.2017 is annexed herewith ANNEXURE R-1.

5. That in pursuance of the decision aforesaid taken by the
state of Uttar Pradesh, and also with a view to overcome
traffic snarls in adjoining area of district Muzaffarnagar,
Meerut and Ghaziabad, a Feasibility report was prepared
after conducting an intense study of the subject. The
possibility was explored as to whether the traffic problem
can be resolved either by the widening of the existing road
at the left side of the canal or constructing a new road on
the other side of the same Canal. It is of pertinence that a
meeting was held on 19.07.2019 wherein the Principal
Secretary, PWD State of U.P., Chief Engineer, PWD and Chief
Engineer irrigation (Ganga) & Water resources Department
participated and it was proposed that the widening of the
existing road may also be an option. But, later another
meeting was convened by the Principal Secretary, PWD on
09.10.2019 wherein another option was also added for
constructing a new 7 meters wide road at the right side of
the canal. Accordingly, the study for materializing either of
the two options was carried out and the feasibility for each

option was studied. A report dated 05.11.2019 was prepared

iy, S
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by the Chief Engineer, PWD, Meerut for the purpose of
exploring the possibility of either widening of the existing
road or constructing a new road at the other side of the
canal. Accordingly, A Preliminary Survey was carried out at
the spot for exploring the suitability of any one of the above
two options and the brief of the study in terms of the
relevant provisions was laid down. A copy of report dated
05.11.2019 is annexed herewith as ANNEXURE R-2.

6. That the aforesaid report submitted by the Chief Engineer
to Engineer-in-Chief (HOD) and the same has been
examined at the State level by considering all the facts and
attending circumstances relating to both the options, it was
decided and communicated vide letter dated 26.11.2019
that a new road is to be constructed on the Right side of the
Canal running into three district of Muzaffarnagar, Meerut
and Ghaziabad meaning there by to say that the option
number 2 was found more suitable than the
option number 1. A copy of letter dated 26/11/2019 is
attached herewith as ANNEXURE R-3.

7. That thereafter a preliminary estimate for construction of

a new road at the other side of the canal was taken up and
also traffic census in this behalf was carried out in
substantiation to design the pavement of the road. A copy of
Traffic Census for estimate is annexed herewith as
ANNEXURE R-4.

8. That it is most respectfully submitted that the State

Government of Uttar Pradesh vide Government Order No. |

Commin372/2020/182(A)/23-11-2020-1/2(203)/2019 dated

\ 3.12.2020 granted approval for construction of Chaudhary

o/ mem
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Charan Singh Kawar Marg (Right Bank of Upper Ganga
Canal) in District Muzaffarnagar, Meerut and Ghaziabad. A
Copy of aforementioned Government Order dated
23.12.2020 is annexed herewith as ANNEXURE R-5.

9. That after carrying out technical sanction of detailed
estimate, the category of the road in the design section was
proposed as ODR by keeping in view the design parameters
of the said road. A copy of relevant extract comprising design
Parameters and Pavement Design of Detailed Estimate is
annexed herewith as ANNEXURE R-6(colly).

10. That the answering Respondent thereafter applied for
Forest Clearance by Pravesh portal mode dated 03.02.2021.
A joint survey was conducted physically at site for a month
for studying the actual requirement of cutting trees/plants
and it is of relevance that each tree/plant was physically
checked for construction of the road. A detailed study report
was finally prepared on 08.07.2021 jointly by PWD and
Forest Depértment it vespect of District Meerut, ! It Is
submitted that the said joint survey relates to District Meerut
and the similar joint survey was conducted for District
Ghaziabad and Muzaffarnagar as well on Date 07.04.2021
and 09.07.2021 respectively and the same is voluminous but
will be produced before this Hon’ble tribunal if directed.

1% That it is most respectfully submitted that the
categorization of the road has been laid down in Geometric
Design Standards for Rural (Non-Urban) Roads published by
the Indian Road Congress (an apex body of Highway

Engineers in the Country). The Non-Urban Roads in India are |

classified into five categories:

=\
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1. National Highways
2. State Highways

3. Majof District Roads
4. Other District Roads
5. Village Roads.

National Highways are main highways running through
the length and breadth of the country connecting major
ports, foreign highways, State capitals, large industrial and

tourist centers etc.

State Highways are arterial routes of a State linking
district headquarters and important cities within the State
and connecting them with National Highways or highways

of the neighboring States.

Major District Roads are important roads within a
district serving areas of producticn and markets, and
connecting these with each other or with the main
highways.

Other District Roads are roads serving rural areas of
production and providing them with outlet to market
centers, taluka/ tehsil headquarters, block development

headquarters, or other main roads.

Village Roads are roads connecting villages or groups of
villages with each other and to the nearest road of a higher

category.”

It is of relevance that the desirable road land width (also
termed as the Right of Way) for different classes of road is
provisioned under point 6.1.1 of the Indian Road Congress,
wherein the required range of land width for Other District

Road has been mentioned between 15-25 meters and for

. State Highways is between 30-60 meters.
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12. From the downloads of the Official Website of Ministry of
Roads, Transport and Highways, it is revealed that the Indian
Roads Congress (IRC) was set up by the Government of India
in consultation with the State Government in December, 1934
on the recommendations of the Indian Road development
committee best Known as Jayakar Committee setup by the
Govt. Of India with the objective of Road Development in
India. It is the premier body of Highways Engineers in India.
The principal objective of the Indian Roads Congress is to
provide a national forum for regular pooling of experience and
ideas on all matters concerned with the construction and
maintenance of highways, to recommend standard
specifications and to provide a platform for the expression of
professional opinion on matters relating to roads and road
transport including those of organizations and administration.
It is also publishing journals, monthly magazines and
research bulletins. The IRC is a Registered society under the
registration of society Act and is financed by contribution from
Central Government, Various state Governments and also

contributions from its Members and Sale of Publication.

13. Itis stated that the state of Uttar Pradesh PWD Vide its letter
dated 09.02.2018 has issued a Directive to the effect that the
Provisions of IRC should be used for Designing the
construction of New Roads. A copy of said letter dated
09.02.2018 is herewith Annexed and marked as Annexure

R-7.

14, That the Public Works Department considered the

road land width(also termed as right of way) as 20 meters

_ Rew .
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which comes under the prescribed range of 15-25 meter as
per IRC Norms of ODR. A Minimum ROW to be available for
development of Highways in given in table 4.1 of IRC 73-
2023 and in terms thereoOf, the minimum ROW for two lane
highways is 30 meters whereas the ROW for ODR is
minimum 15 meter. It is apparent that the proposed
classification for the road in question is ODR and the same
is for the reason of minimizing the ROW and consequent
cutting of Trees/Plants/Shrubs.

15. That the National Highway notification is notified by
Ministry of Road Transport and Highways (MORTH)
Government of India, whereas, the State Highways and
Major District Road are notified by the Government of -
respective states. It is also relevant to state that the
Upgradation of village Road to Other District Road shall be
notified by the Zonal Chief Engineer of Public Works
Department of Uttar Pradesh and accordingly Competent
Authority Zonal Chief Engineer has allowed the designing
of the road as ODR.

16. That it is further submitted that the actual felling of -
trees will be less than 33,776 as the felling of trees will be
done only in width of 15 meters where height of
embankment is less. The calculation of affected trees
(33,776) was initially done on the basis of 20-meter width.

17. Itis submitted that the work for the construction of new road
is in progress and out of 111.49 kilometers road construction

work is under progress in 34 Kilometers. In the remaining

o775\ length the tree cutting shall be minimized to the most. The

j A "*“'“f‘N\vgfff civil contractor started the work with duly cautioned with all
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cares that unnecessary natural things could not be disturbed.
The scheduled completion of new road is 08.08.2025 with
commencement on 09.02.2024. It is relevant to mention that
Road under construction is being constructed for the larger
interest of the public purpose and the executive decision for
building the said road as ‘ODR’ is taken by the Zonal Chief
Engineers by considering all the facts, circumstances,

prevailing conditions and required surveys reports.

18. Keeping in view the nature of the road as an ODR, the
minimum dimensions of the road is undertaken with an
additional consideration that only those trees/plants/shrubs
shall be cut which are too necessary for constructing the said
road. It is reiterated that the physical survey of each and

every tree/plant/shrub is carried out before felling it down.

19. That it is also submitted that the Public Work
Department will carry out compensatory afforestation on
both sides of proposed road in all the three affected Districts

which will be approximately 48,500 plants.

20. That it is further submitted that the requisite
permission/consent for the aforesaid project has been duly
granted by the Regional Empowered Committee (REC),
MOEF&CC vide letter no. 8B/UP/06/2021/FC/930 on dated
28.02.2023. A copy of said permission Dated 28.02.2023 is
attached herewith as ANNEXURE R-8.

21 That the Public Work Department has deposited
Rupees Fifty-Eight Crores Twenty-Three Lakhs Six Thousand
ix HundredSixty-Seven (Rs 58,23,06,667/-) in CAMPA Fund

e

Aamma)




of the Central Government, pursuant to which the

permission for tree cutting and working permission was

given by the concerned SocialForestry Division.

22. It is submitted that the state has incurred the huge
expenditure on the new road including civil work, tree cutting,
Bridge Construction, compensatory afforestation etc. The
Public exchequer disbursed on account of building the road in
question amounts to Approx. Rs. 303.89 crores and same is
nothing but an investment by the State for common good of

the public at large.

25, That the deponent further undertakes before this
Hon’ble Tribunal that the orders passed by this Hon'ble
Tribunal will be complied in letter and spirit and will further
undertake all such preventive measures to preserve the
Environment in the course of construction of the aforesaid

~ project.
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Annexure-R -1

Important/Urgent
No.- 66/xxx
From,
Anmol Singh,
Assistant Secretary,
Govt. of U.P.
To,

Office of Engineer-in-Chief & Head of Department,
Public Works Department,

U.P., Lucknow

Public Works Section-1 Lucknow: Dated 7th July, 2017

Subject: In relation the meeting held on 29.06.17 under the chairmanship
of Honorable Chief Minister regarding Kanwar Yatra.
Sir,

Kindly take reference of the letter no. No.-
258/A.M.U.S.LO.N.V./2017, dated 30.06.17(photocopy attached) of the
Additional Chief Secretary, Public Works Department, Uttar Pradesh
Government on the above mentioned subject, which is also addressed to
you, through which action is expected be taken on the following 03 points
as per the instructions given by the Honorable Chief Minister in the
meeting regarding Kanwar Yatra:-

1) The Public Works Department will ensure the repair and maintenance
of roads related to Kanwar Yatra. Where there is a possibility of
accidents, special road safety arrangements and signage etc. shall be
installed. The work of widening and strengthening the track of Upper
Ganga Canal starting from the barrage in Haridwar and going to

districts of Uttar Pradesh which are Muzaffarnagar, Meerut and
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Ghaziabad shall be expedited. This road has been approved in the past,
but its physical progress is not satisfactory. This approved work must
be completed by March 2018 in any condition,

2) Hon’ble Chief Minister has also given the instructions that the right
track of Upper Ganga Canal should also be made as a 2 lane paved
road. As per requirement, arrangements for public facilities like parks
etc. shall also be made at appropriate places. The road that will be built
on both sides of the canal shall be built specifically keeping in mind the
purpose and objectives of the Kanwar Yatra. The DPR and estimation
of the road on the right track shall be prepared soon and its approval
shall also be obtained by this year.

3) Similarly, field level officers shall also be directed accordingly at other

places in the state where Kanwar Yatras are held.

In this regard, I have been directed to say that as per the above
mentioned 03 points in the letter mentioned above dated 30.06.17 by
the Additional Chief Secretary, Public Works Departments, UP
Government and kindly make efforts to take action on priority basis
and accordingly, inform the government about the action taken for the
same. Attachments: As mentioned.

Yours sincerely,
(Anmol Singh)
Assistant Secretary.
No.-661xxx(1)dated-23-1-17
Copy sent to Chief Engineer, Western Region, Public Works
Department, Meerut for information and necessary action.

With due permission,
Sd/-xxx

(Anmol Singh)
Assistant Secretary.
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ANNEXURE R-2

Office of the Chief Engineer,
Meerut Region, Public Works Department, Meerut.

Letter No. 257 Camp-2 (Kanwar Track) xxx-xxx/2014-19 Dt.- 05.11.2019

To,
Office of Engineer-in-Chief & Head of Department
Public Works Department, Lucknow.
Subject:- In relation to the work of new

construction/widening/strengthening of Chaudhary Charan Singh Kanwar
Marg (right sided track of Ganga Canal) in the districts of Muzaffarnagar,
Meerut and Ghaziabad covered under the announcement of the Honorable
Chief Minister.
Reference:- Government's letter number 1532 E/23-11-2019 PWD
Section-11 Lucknow dated 04.10.19, letter no. 1532 E/23-11-2019 PWD
Section-11 Lucknow dated 11.10.19 and letter number 1574/2 11- 2019
PWD Section-11 Lucknow dated 04.11.19
Sir,

As per the announcement of Honorable Chief Minister of Uttar

Pradesh, Computer Number GH11Y000154 Announcement No. Y.A.N-17/20
dated 28.05.18 the work of renovation/widening/ strengthening of
Chaudhary Charan Singh Kanwar Marg (right sided track of Ganga) is to be
done in the districts Muzaffarnagar, Meerut and Ghaziabad. For this, the
estimated cost of construction of Rs 37609.25 lakh for the right sided track
of Ganga Canal has been sent to the Principal Secretary, PWD Section-11,
Uttar Pradesh Government, Lucknow through letter number 1518 No./116-
01 No./2019-20 dated 08.07.19 of the Chief Engineer's Office. In relation
to the project in question, due to certain problems, at the meeting held
between the Principal Secretary, Public Works Department, Chief Engineer,
Public Works Department and Chief Engineer (Ganga), Irrigation and Water

Resources Department, Government of Uttar Pradesh on dated 19.07.19,
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it was suggested by the Irrigation Department that instead of constructing
a road on the right sided of the upper Ganga Canal track, it would be more
appropriate to widen the two-lane road already constructed and make it a
four-lane road on the left sided of the said canal. Following the suggestion
of the Irrigation Department, the Government has directed to study the
option of four-lane widening of the left sided track of the Ganga Canal and
provide the report. Again, a meeting was called by the Principal Secretary,
Public Works Department on 09.10.19 in which the option was also added
that in case of construction of the road on the right side track of the canal,
by leaving 07 meter space (for use by the Irrigation Department), a new
road can be constructed. The government has again directed to present
comparative details on the options of constructing a new road by leaving
07 meters on the right side of the canal or for widening the already
constructed two lane road to four lane road on the left track.

A brief description of the Provisions made after preliminary survey of
the workplace on both the above options as follows:-

Option-1 Conversion of the earlier two lane on the left sided track of

Ganga river to four lane road:- According to the specifications for the

construction of a four-lane road, provision has been made for widening of
09 meter width on both sides of the carriageway and 05 meter width of
divider in between both of them. Due to non-availability of land for four
lane at places like Muzaffarnagar district, a proposal has been made to
acquire additional land. For road safety, provision for cash barriers has to
be made in the remaining length on the left side of the canal and at places
with a height of more than 3 feet on the embarkment of the other side of

the road. In Muzaffarnagar district, provision for four-lane overhead bridges
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has been made at two places to cross National Highway-58 and the railway
line.

Option-2 Construction of a two-lane road on the right side track of

the Ganga Canal:- As per the condition of the Irrigation Department, it was

proposed to construct a road after two meters from the bank of the canal,
leaving a space of 07 meters wide for the use of the Irrigation Department.
Acquiring of land at one place for this construction has been proposed.
Under the head of road safety, provision for cash barrier has been made in
the remaining length on the canal side at places of height of more than 03
meters on the embankment and on the already constructed two-lane road
on the left sided track. To make a two-lane road on the right side of the
Ganga Canal, provision has been made for two-lane over bridges at two
different places on the crossing of National Highway-58 and the railway line
in Muzaffarnagar district and at some places, the canals of the Irrigation
Department in Meerut district.

In both the above options, the cost of four-lane widening on the left
track of the canal has been estimated at Rs 852.00 crore, while the cost of
construction of a two-lane road on the right track of the canal has been
estimated at Rs 589.00 crore. The following are the reasons for the huge
difference in the cost of road construction on the right track and left track
of the Ganga Canal:

> According to the specifications, to make the road on the desired four-
lanetrack, it is necessary to make a road of 09-09 m width on both
sides of the median, for which the pre-built road of 07 m will have to
be widened by 02 m and on the other side of the median, 09 m wide
path will have to be made. Whereas to make a two lane road on the

right side of the canal, a 7 meter wide road will have to be
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constructed. Due to this, there will be a difference of approximately
Rs 188.00 crore in the cost of construction.

> To make a four-lane road on the left side of the canal, a four-lane
overpass will have to be constructed over National Highway No. 58
and the railway line. Whereas on the right track, a two-lane wide
overhead bridge will have to be constructed over National Highway
No. 58 and the railway line, which will incur a cost of about Rs 60.00
crore.

> The cost of land acquisition for the construction of a four-lane road
on the left track of the canal is approximately Rs 45.00 crore.
Whereas the cost of land acquisition on the right track has been
estimated at Rs 4.50 crore. There will be a difference of
approximately Rs 40.00 crore.

Therefore, the above details have been sent with the request to take a

decision on the selection of one of the two options at a higher level.

Attached: Comparative chart.

Sd/-xxx

(Rajpal Singh)

Chief Engineer

Meerut Region, PWD, Meerut

Copy sent to the following for information and necessary action.

1. Deputy Secretary, PWD Section-11, Uttar Pradesh Government,
Lucknow.

2. Chief Engineer, Saharanpur Region, PWD, Saharanpur.

3. In relation to information given by the Superintending Engineer,
Saharanpur/Meerut/BulandshahrCircle, PWD,
Saharanpur/Mail/Bulandshahr.

Sd/-xxx
Chief Engineer
Meerut Region, PWD, Meerut
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ANNEXURE -R-3

Important/Urgent
No.-16645/23-11-2019
From,
Abhay Kumar
Deputy Secretary,
Governmentof Uttar Pradesh.
To,
1) Office of Engineer-in-Chief & Head of Department,
Public Works Department,
Uttar Pradesh Lucknow.

2) Chief Engineer (Chief 01)
Public Works Department,
Uttar Pradesh Lucknow

Public Works Section-11Lucknow: Date: November 2019

Subject: - In relation to the new construction / widening / strengthening
work of Chaudhary Charan Singh Kanwar Path (right side track of Ganga
Canal) in the districts of Muzaffarnagar, Meerut and Ghaziabad covered
under the announcement of the Honorable Chief Minister.

o Kindly take reference of the above mentioned letter no. 2637/116-
01/2019-20 dated 07.11.2019 of the Chief Engineer (1), through which
information related to the reconstruction/widening/improvement work of
Chaudhary Charan Singh Kanwar track (Grandmother Track of Gum
Canal) in the districts Muzaffarnagar, Meerut and Ghaziabad covered
under the announcement (computer number - GH11Y000154,
announcement number - Y.A.N. -17/2018, dated 28-05-2018) of the
Honorable Chief Minister have been provided through the letter no. 257
Camp-2 (Kanwar Track) MOU-MEQO/2014-19, dated 05.11.20190of Chief

Engineer, Meerut, Region, Public Works Department, Meerut.
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2- In this regard, I have been directed to say that for a two-lane road on
the right track of Ganga Canal for Chaudhary Charan Singh Kanwar Path,
in the districts covered under the announcement of Honorable Chief
Minister such as Muzaffarnagar, Meerut and Ghaziabad, is estimated by
the Chief Engineer, Meerut Region as of Rs. 589.00 crore (as per option
no. 2).

Therefore, kindly take necessary action in the context of the above
and make efforts to immediately provide the proposal regarding the
project in question to the government.

Yours truly
(Abhay Kumar)
Deputy Secretary.
Number and date.

Copy sent to the Chief Engineer, Meerut Region, Public Works
Department, Meerut with the instruction to kindlytake action as above
regarding the project in question.

With due permission,
Sd/-xxx

(Abhay Kumar)
Deputy Secretary

|| TRUE TYPED COPY ||
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ANNEXURE -R-5
No.-372/2020/182(A)/23-11-2020-1/2(203)/2019

From,
Girijesh Kumar Tyagi,
Special Secretary,
Uttar Pradesh Government.

To,
Office of Engineer-in-Chief & Head of Department

Public Works Department,

U.P. Lucknow.

Public Works Section-11 Lucknow: Date 23 December,
2020

Subject: In relation to the administrative and financial
approval of the new construction work of Chaudhary Charan
Singh Kanwar Marg (right sided track of Ganga Canal) in the
districts Muzaffarnagar, Meerut and Ghaziabad covered under
the announcement of the Honorable Chief Minister.

o In relation to the letter no. 4168 NI/ 116-NI/ 19-2020,
dated 18-03-2020 of the Chief Engineer (M-1), Public Works
Department, Lucknow and letter no. 750 NI/ 116-0 NI/ 19-
20dated 09-09-2020, I am directed to say that
theadministrative and financial approval of the estimated cost
of Rs. 62874.26 lakh (Rupees six billion twenty eight crore
seventy four lakh twenty eight thousand only) for the
construction work of Chaudhary Charan Singh Kanwar Marg
(right sided track of Ganga Canal) in Muzaffarnagar, Meerut

and Ghaziabad districts, covered by the announcement of
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Honorable Chief Minister (Computer Number-
GH11BY00154,Announcement Number-YAN-17/2018,
Announcement Date 28-05-2018) has been accepted and the
Governor has gladly approved the release of total expenditure
of Rs 10000.00 lakh (Rupees one billion only) against the cost

in the financial year 2020-21 with the following conditions and

restrictions:-
(Amount in lakhrupees)
S. District Details of work | sanctioned | Release
No. cost amount
1 2 3 4 5

1 | Muzaffarnagar, | New construction | 62874.26 | 10000.00

Meerut, work of
Ghaziabad Chaudhary
Charan Singh
Kanwar Marg
(right sided track
of Ganga Canal)
inMuzaffarnagar,
Meerut and
Ghaziabad
district.
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1) Before starting the work in question, as per the
arrangement mentioned in Paragraph 318 of Chapter 12 of
Volume 6 of the Financial Handbook, technical approval
must be obtained from the competent level on the project.

2) The work shall be started only after getting technical
approval from the competent level. The department will be
responsible for the specifications, standards and quality of
the work. It should be ensured that the construction work
of the projects is completed on time.

3) The sanctioned amount will be spent as per the relevant
provisions of the financial handbook and government orders
issued by the government from time to time.

4) The sanctioned amount will be withdrawn and spent as per
the requirement of the work and the withdrawn amount will
not be kept in the bank/post office. In every case, the
expenditure will be incurred on the same work/item for
which the approval in question is given.

5) The amount of development expenditure will be deposited
in relation to the amount being sanctioned/allocated from
time to time. In relation to the amount of development
expenditure on the remaining cost of construction work,
action will be taken as per Government Order No. -A-2-
23/10-2011-17 (4)/ 75 dated 25-01-2011 of Finance
(Accounts) Section-2read withGovernment Order No. -A-2-
1606/Das-2014-17(4)/75 dated 11 November 2014and

31



230

transfer will be done in the receipt account head of the
concerned department shown in the annexure to the said
government order dated 25-01-2011. Other Receipts of
account head of 1054-Roads and 800 Bridgeswill be
deposited in recovery of percentage charges.

6) The amount of labor cess will be subject to the condition
that the said amount will be paid to the Labor Department
as per rules.

7) The amount of depreciation fund will be deposited in the
relevant account head as per rules.

8) Complete compliance with the conditions imposed by the
Expenditure Finance Committee shall be ensured.

9) It will be the responsibility of the department/executive
organization to obtain all the necessary statutory clearances
and environmental clearance from the competent level as
per the rules for the project work in question.

10) Under utility shifting in the project, the cost of the work
of shifting of power lines and electric poles of the electricity
department will be paid on the basis of tangibility after
approval from the competent level.

11) As per the detailed estimation provided by the
Department for Forest Department related work, the
proposed cost has been included as per the requirement,

but action will be taken after obtaining the approval of the
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competent level on the basis of reality at the time of
construction.

12) In the project, it is proposed to purchase 1.05 hectares
of land in Muzaffarnagar district, for this the circle rates
allowed by District Magistrate Muzaffarnagar have been
used. Land acquisition shall be done as per the minimum
requirement and subject to the relevant financial rules.

13) A costof Rs 28.67 lakh has been proposed for the transfer
of the building (170.35 m) of Jal Vidyut Nigam in Meerut
district. This amount shall be spent as per minimum
requirement and financial rules.

14) Under the project, the amount of 12 percent GST has
been allowed. The department shallensurethat GST is not
included in the various work items under the projectat its
own level.

15) In order to prevent duplication of the proposed works, it
will be ensured that this work has neither been approved
under any other scheme/program in the past nor is
currently proposed in any other scheme/program. For this
purpose, no funds have been sanctioned from the state
government or any other source in the past.

16) Compliance with the provisions contained in the Letter
No. 17 2020/ B-1-149/ DAS-2020-231/ 2020, dated March
24, 2020 of the Finance Department's Office will be

ensured.
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2. Expenditure on the work in question, in the income-
expenditure of the financial year 2020-21, under the account
heading of Grant No. 58 - 5054 - Capital outlay on roads and
bridges - 04 - District and other roads - 337 - Road
construction work - 16- Ganga. Construction / widening /
strengthening of the right track of the canal - 24 - will be
included in the name of major construction work.

3. This order is being issued with the consent of the Finance
Department received in its unofficial letter No. E-8-2539/10-
2020, dated December 23, 2020.

Yours sincerely,
(Girijesh Kumar Tyagi)
Special Secretary.

No. 372/2020/182(A) (1)/23-11-2020

Copy sent to the following for information and necessary action:

1. Private Secretary, Hon'ble Deputy Chief Minister, Public

Works Department, Government of U.P.

Accountant (Accounts & Entitlement) I/II, U.P. Prayagraj.

Accountant (Audit) I/II, U.P. Prayagraj.

Concerned Divisional Commissioner/District Magistrate.

Finance Controller, Public Works Department, Lucknow.

Chief Engineer (M-1) Public Works Department, Lucknow.

Concerned Chief Engineer, Public Works Department.

Finance Expenditure (Control) Article 0-8/ Finance Income-

Expenditure Article 0-1, Government of U.P.

State Planning Commission-1/2, Government of U.P.

0. Superintending Engineer Planning/Project, Public Works
Department, Lucknow.

N bW
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11. Public Works Section-1/9/ 10/ 12 and 14, Government of
U.P.
12. Data Cell, Public Works Department, Government of U.P.
13. Guard file.
With due permission
(Girijesh Kumar Tyagi)
Special Secretary.

|| TRUE TYPED COPY ||
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ANNEXURE-R-6

Public Works Department

Honorable Chief Minister's announcement computer number -
GH11Y000154, announcement number - Y.A.N.-17/2018 announcement
date 28.05.2018

DETAILED ASSESSMENT

YEAR 2020-21
Volume -2 of 3
(Detailed Estimate)

Name of work:- New construction work of Chaudhary Charan
Singh Kawar Marg (right track of Ganga

Canal) in Muzaffarnagar, Meerut and

Ghaziabad districts.

District Length of route Cost of work
(in km) (in Rs lakh)
Muzaffarnagar 56.840 31096.91
(Ch 51.910 to Ch
108.750)
Meerut 42.300 23615.37
(Ch 108.750 to Ch
151.050)
Ghaziabad 12.350 8161.98
(Ch 151.050 to Ch
163.400)
sum 111.490 62874.26

|| TRUE TYPED COPY ||
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Design Parameters

2 (3 8

Supritending Engineer
Saharagpm.Ci , PWD, Saharanpur

e i o
( Rajpal Singh) ( Rajpal Singh )
Chief Engineer Chief Englnoer

LAl Qahamantir

— ] 5

Supritending Englneer
Me?rul‘CImia-,- PWD, Meerut

1 .- (in%
50 n%) = 475%,491%,4.91%,5.62%,5.73%, & 6.10%
@ Percentage CBR (In %) for SH |1
th
80 ™ percentage CBR (1n %) for MDR/ODR = 491% -
" Source « oy o s woPo, Ao |
e Traffic Data
J
. Fast Vehicles Slow Vehicles 2T
Lac: Py g ;|
Cation/Cahina ﬁ' £ o g ia g
ge BES g o I g &3 ic
5 g g 2 ] E ) g b : Z
§ S g §
103.700 | '
_mgﬂ 6862 37 1489 498 2108 7 39 30
E'BOO (Meeru) | 8600 104 778 1509 2290 5 47 0
Average PCU of MuzafTarnagar and Meerut - (12702+16323)/2= 14512
| 50% of Average PCUs= 7256
Average CVPD of MuzafTarnagar and Meerut @ (2023+2391)/2=2207
S0% of Avarage CVFD= 1103
Source of traffic census - Conducted by PWD Officers on Left Side of Canal
Name of AE (Muzaffar Nagar) = Vijay kumar
Name of AE (Meerut) = Shakir Rao e
Name of AE (Ghazlabad) = J KSharma
Name of JE (Muzaffar Nagar) = R.K.Notiyal /Manoj kumar
Name of JE (Meerut) = Md. Asif/ Ehtesham Anwar/K G Sharma/Sandeep
Sharma/Devendra kumar
Name of AE (Ghaziabad) = Vishal Hatwal/Satendra kumar
Duration of traffic census = 06-12-2019 to 12-12-2019
3 IRCcode = IRC:37-2018
4 Design parameters
Category of roads = ODR Proposed
Design life = 15 Years
Lane distribution Pactor = 0.50
Time of construction = Two Years
VDF = 3.90
MSA = 18.68
5 Existing width = Nil i 5
6 Proposed width = 7.00 Mtr,
7 Existing and proposed crustcomposition =
Existing Proposed Crust
700 mtr
 Se——
PR 1 _BC=30
DEM=50
WMM=100 3
CIB=100 i
I GSB=200
Q S TSomtr ?
. jvd
i B2 o 3
( AjJay Bhaskar) (C P Singh) ( Maneesh Verma)
& Executive Engineer Executive Englneer Q.{ _\Executive Englneer
. /{;0-1. PWD, Muzaffaranagar CD-(B), PWD, Meent cD-2. PWD, Ghaziabad
. ]
(Sandg‘ﬁﬁu_) (Sanjesy|Bhardwal) (Alay smﬂi 5",‘9.""r
ngin

supritcndlng

ndshi
Bulandshar Circle, PWD ula

Meerut Zone. PWD Maarmnt
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COMPUTATION OF DESIGN TRAFFIC
Si. No. item Nomenclature | Figure/No. | Unit
1 Category of road (EW /NH/SH/ URIMDRIODR) &= ODR
2 ___|Type of carriageway proposed (SINGLE /DUAL) ~ — ~ SINGLE
3___INo. of proposed lanes/carriageway (1/1.6/2/3/4) il 2 No.
4 _ [Type of terraln (PLAIN / ROLLING / HILLY) il PLAIN
S  [Traffic census ( Total of both direction) AR AW
CVPD AN 1103 No.
oS TR 7256 No.
6 No. of years between the last count and the year of completion " 2 Yous
of construction It SR
’ Lane distribution factor ( As per Clause 4.5.1 of IRC :37-2018 ) D 0.50 No.
‘-";u - o — - _—ia_;,:a—-
Mgt N . , fo Od
Type of carrlageway proposed i n‘: ; c:’ rrff::way dlsgl;:;trlan
Single i Ly | 00
Single 1.5 0.75
= ... Single 2 0.50
Single 4 0.40
i Dual 2 0.75
Dual 3 0.60
R Lt 4 - 045 Lol il
8 Annual growth rate of commerclal traffic ( As per Clause 4.2.2 of I Pl %
7'2018 ) L YT T Y, E 3 —r . )
IS RE Desion period.n years (As per Clause4.3.1 of IRC:37-2018) . .18, _|vYears
10 |Vehicle damage factor (Number of standard axles per E 19 K.
commerclal vehicle - As per Clause 4.4.6 of 130:37-20‘13) I i
Ynitial Jratfic Volume In CVPD |- :v." " No, of proposed Ly MR
; 4 Plaln/Rolling Hilly VSR
TS S.0-160 A e N 0.8 Ji .
o T L T i L
T 150007 | . & | oL ek 5,07 3 M e D
FINumber of commaercial vehicles per day par carrlagewcy at |ast p 1103 No o
count (CVPD/carriageway) .
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S e DESIGN TRAFFIC
-~ The design traffic interms of cumulative number of standard axles to be carried during the design period of the
(™) n
4 Now = 3B [ ( 1 + N G ]lix Al X Fllx D
r ,
; Where i N e = cumulative number of standard axles to be catered for during the design parlod of 'n‘ years
" A = initial traffic ( commercisl vehicles per day ) in the year of completion of construction
- D = iane distribution factor
- F = vehicle damage factor { number of slandard axies per commercial vehicle )
N = dasign period in yesrs
*:. I = annual growth rate of commerclal traffic
- The traffic in the year of completion is estimated using the following formula.
_X
Y o[ T - S 1 sl ||
S’ Where P = Number of commercial vehicies pet day as per last count
X = Number of years between the last count and the year of completion of construction
™ 2
— A = 1103 ( 1 % 008)
— A = 1216 CVPD
And
e Now = 365 [ ( 1 + 0.05 3 e U W sl e 1 Xx 05 x 39
0.05
«n, Thus .
. Now = 18675988 or 18.68 msa
-
- :
- COMPUTATION OF DESIGN CBR
; i A T Tl B Avera—gg CBR
£z st R M e ‘ 5.00
- | ARSI 4.91
“v
- 4,91
‘ -
L4 5,62
) A,
¥ q_" e T e ) H . ¥ \5‘73‘ i . 7,1:“‘
- f‘im*}” R O if%‘i‘f-;_i*f:iﬁé;i"-ﬁj AP T Y g
;, i 2 f,.it:‘. N *"
oy 4-91
e
i RESILIENT MODULUS OF VARIOUS LAYERS
o : SUBGRADE SQIL
S Mrs - 100 x CBR For CBR=<5% ( Equation &.1)
aa?
- 0.64
s Mrs i il CB:R . s ForCBR5% ( Equation 62}
- Whee, =  Resilient
a Mgs AJ g‘om Moo 030“ In Mp%l-I and
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CBR «  Calfornia bearing ratio In % M

DESIGN -
" C8R 4.01
™
Bl Muswgnsa = 401 MPa
Resilient Modulus of Existing LAYERS
. 048
.\,Nhere, Mercran (8 02 X (h) x Mgsupport ( Equation 7.1 )
h = Thickness of granular iayer In mm
Mraran = Resillent moduiua of the granular layer (MPa)
Mgsupeonrr = (sffective) Resltient modulus of the supporting layer (MPa)
0.48
MRe g = 0.2 X 0 X 49
0.48
0 MPA
ALLOWABLE LONGITUDINAL STRAIN IN BITUMINOUS LAYER
FATIGUE ANALYSIS
COMPUTATION OF ALLOWABLE HORIZONTAL TENSILE STRAIN AT THE BOTTOM OF BITUMINOUS LAYER
SL. No. 8 Nomenclature |Figure/No.| . Unit
1 ___|Thickness of DBM | 100 mm
2 |No. of layers 2
3 .|GradeofBC . : VG-30
4  |Volume of air Wi Ye 4.5% %
5  |Volume of bitumen ' 10.6% %
From Equation 3.4 ' ( for 80% reliability )
3.89 0.854
i SHl Al ks
N = 18084 x gl x 10| LT (Mea!
c = 1oM :
= VJL
M 484 X ( Ty o
Where Vs = per cent volume of alr vold in the mix used in the bottom bituminous layer
Vil = per cent volume of effective bitumen in the mix used in bottom bituminous layer
Ny = fatigue life of bituminous layer ( cumulative equivglent number of 80kN standard
£ = m?xirra;:an; ho;lzo;}:al tensile strain at the bottom:of bottom bituminous layer (DBM)
calcu using linear elastic layered theory by applyin axle load at the
surface of the selected pavement system o Smca a0
Mgm = relisient modulus (Mpa) of bituminous mix used In the bdttom bituminous layer
Therefore M YA ( 0.105
- 0045 + ofos - 089 )
M =  0.05
008
= 10
Or C D -
From Equation 34 il 0.854
-4 1 i 1
Ny, = 18084 il 10*[5: "[MR']
et aifa=
{/ 1I2uR 44, Mofrofy., i i i

B

% |

|
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4 1
~ 0 [ ]
& Sl 142 x 10 X Ms |

. N
1/3.8%
0.854

“ [ 1 ]

| "1 16084 x L8 xi1h X 2000

18680000
-8
= 0.00027755 O 278x 10

ALLOWABLE VERTICAL STRAIN AT SUBGRADE

RUTTING ANALYSIS
COMPUTATION OF ALLOWABLE COMPRESSIVE VERTICAL STRAIN ON SUBGRADE

From Equation 3.1 | ( for 80% reliability )
4.5337
8 1
Ng = 4185 x 10 «x Ey
Where Nq = No. of cumulative standard axles and

= Vertical strain in the subgrade

4,5337
8
. [ 4.1656 %440
N

8 w~4.5337
4.1858 X 10
18680000

"

G D h OO OO L L GLOL GGG TR/

-5
= 0.000586501 Or 687Tx 10
mﬁmWABLELoNGITumNAwANw T|C AL STRAININNVARIOUS LAYERS 9
. No. | Type of material Type of analysls Allowabla straln(E-oe) gl Reference
"w %_ ,""B“““}'nous Layer .. - ‘L. +iFatlgyer mup A 2T ‘Wv Equation 3.334 .
rSmers INESuhGrade: .~ - |- .nRutung, U A BT g ‘Equation 3,132 =
Table 11.1 Recommended material properties for structural layers
. i : Materia Typel Elastic/Resllient modulus i
; (Mpﬂ) Polson's ratio

Bituminous layer with VG40 or Modified bitumen 3000 0.35

o |Botminous layerwith vG-30 2000 0.35
Cement treatod base 5000 0.25

. cpfd recycied base 800 0.35

vaw |Granuar Interlayer 450 0.35
Cement treated sub base 600 0'25 ‘
Unbound granular layers 700 0.35

- Unbound granularbase over CTSB subbase '
a) For natural gravel 300 0.35

;J b) For crushed aggregated 350 035
Subgrade Use eq. 6.1 0r86.2 0.35
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ANNEXURE - R-7
Government of Uttar Pradesh
Public Works Department

Office of Engineer-in-Chief 96, Mahatma GandhiMarg, Lucknow-22
& Head of Department96, Mahatma GandhiMarg, Luck
Office 0822-2737218-225
Fax No.: 0522-2236

e-mail: pwdeinc@gmail.in

Letter No.- 1268xxxxxxx/2018Dated 09/2/2018
CIRCULAR

This office's circular number 6521 MT/60 MT/2012-13 dated 27.07.2012
and earlier circulars issued for the hypothesis that state roads, major district
roads, other district roads and urban roads with traffic more than 2 MSA, In
supersession of the following amendments are issued:
Concept of State Roads/Major District Roads/Other District Roads/Urban Parts

1. New Construction-

IRC : 37 2012 shall be used for planning in new construction
ofroads.

2. Strengthening-

Falling Weight Deflectometer shall be used for the design of over-
lay in strengthening demands; where this is not possible, the hypothesis
shall be designed be based on assessing the models of existing granular
and bituminous clusters. IRC 37 2012 from IIT Pave.

3. Widening of roads-

In the part to be widened, the over-lay shall be designed as per
serial no. 2 by making provision for a layer equivalent to the thickness
and model of the existing crust of the road.

Sd/-xxx

(V.K. Singh)

Engineer-in-Chief (Development)
Head of the Department


mailto:pwdeinc@gmail.in
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Copy sent to the following for information and necessary action:

1.

5.
6.

0.

Additional Chief Secretary, PWD/Planning/Rural Development Department,
Government of Uttar Pradesh, Lucknow.

2. Secretary, PWD, Uttar Pradesh Government, Lucknow.
3.
4. Chief Probationary Examiner, PWD/Irrigation Department, Uttar Pradesh

Head: Engineer (Design & Planning) (Rural Roads); PWD Lucknow...

Government, Lucknow.

Accountant, Workers, Uttar Pradesh, Allahabad.

Chief Engineer (1)/(2)/ (Complaint)/ (V/O) / (Building) / (R.M.)/ Air Aided
Project/Indo-Nepal Border/PMGSY Lucknow.

7. All Regional Chief Engineers, PWD, Uttar Pradesh.
8.

Director, Project Self-Assessment and Evaluation Division, Yojana Bhawan,
Uttar Pradesh, Lucknow.

Managing Director, U.P. State Bridge Corporation Ltd./State Construction
Corporation, Ltd. Lucknow.

10. All Superintending Engineers, PWD, Uttar Pradesh.
11. All  Senior Staff Officers/Superintendent  Engineers/Executive

12.

Engineers/Directors, Investigations, PWD, posted at Headquarters.
All Executive Engineers, PWD, Uttar Pradesh.
Sd/-xxx
Engineer-in-Chief (Development)
Head of Department
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Ministey of Environment, Forest & Climate Change
Integreated Regional Office, Lucknosw
oy FTTT, TR IR, ST T TOV, ST 2O
Wendriya Rhasvan, 8™ Flaor, Sector-Il, Aligang. Lucknow-226024, Teletfax-23526696
; Eranil rocz.iko-mefapov.in, polmoefrol ko @ gmanilconn

= o 8t/ oo /06 / 22172021 / THOE0 [ 3 0 fasites: 28,02 2023

Wy 4,
wafaRey, a9 o rerarg aftera fen,
YRR TR URTH, 9T Ve, @S |

Online Proposal No. FP/UP/Road/121197/2021

faw: Al @ Rig, oies wsd wf § P 2g arar wm dara &) gl gedt fefo
A4T 51910 ¥ 163.40 TH SFIUE FUGHTTR T GHIT F 113.68 B0 wefda gapfy,
Y% ARS W YA H 846 2o Wi i ud wifmmag @9 uemr ¥ 247 2o
vt e serfa @@ 222.98 2o W awift @ ivafEd wwiv v geemeE
9T A ¥ 16873 g&1, AVS & 9N A 66685 g&r /e wd wiwrarg @ gam A
:1;64 9@ Uud 25000 98 aifq o 112,722 el /el @ owrew B el @ wawm
|

Gt qe 99 e e Ared aferd, Soto o Wi 2478/ 11—-FP/UP/Road/ 1211972021
fasiie 01022023

guur SR fvre wfee @9), Souwo WEW @ 9SG 1278 /81-2-2021-800(123) / 2021
o1 17.08.2021 BT &V WEW TXA B I N, FAwD gro wwwer F aw (weeren) sffrm, qeso
W ARI-2 B A TR URHR B Wiy anf o ofr

yEor By RS 20022023 & simg A wven wife (REC) o RBdn dow 9w
(Agenda Item 23 UP,) afa &g owge 5w o o, efim woga oy (REC) B0 yasvw #
RAIGHY et B Y 81 SR R A RERST g9 e v e wve o fv gen € 5 o
WRER A4RR) WY e, @ias wew wnf @ Pl g erw i e @) gl ued e w5
910 § 16340 TP SIYE HUUHRHI o9 WART § 113.68 Vo Wrer w SrE Ave 99 WAt A ea,
6 80 WREW g vd wimnas g9 o # 247 #o WSO wrif ol @e 22208 g0 welw
oA B Al FET g e 39 YA § 16873 gE, 4YS @9 WM W 66685 gal/ T wa
MIAEE a9 W A 4184 95 UF 26,000 URY ol @e 112722 9e it B o @ duife
wigfy frafaien o o wur sl & -

1. Legal status of the forest land shall remain unchanged,

2. Compensatory afforestation shall be taken up by the Forest Department over an area of 408,06 ha {41.22 ha
non-forest land (16.00 ha oy Gata No.251/4, Village Kapasi, Range & District Lalitpur, 13.30 ha of Gata
Na.ls, 16 & 17, Village Raghaura. Range Baar, District Lalitpur, 6.71 ha of Gata No.228. Village
Baghaura, Range Baar, District Lalitpur & 521 ha of Gata No. 739 & 740, Range Baar, District
Lalitpur) and 366.84 ha degraded forest land (66.50 ha of Daati Compartment No. 1 {Suryavar), Range
Vindhamphal, District Mirzapur, 4000 ba of Babura Compartment No.l {(Mahugarhi), Range
Dramandganj, District Mirzapur, 84.00 ha of Gheri Campartment No.2 (Jahdar), Rapge Patebary.
District Mirzapur, 40.00 ha of Balabehat Forest Block, Range Gauna. District Lalitpur, 26,00 ha of
Shahpur Forest Block, Range Talbehat, District Lalitpur, 26.84 ha of Pawa Forest [Rlock. Hunge
Talbehat, District Lalitpur, 18,00 ha of Compariment No.6, Pata Forest Block, Range Patna. Disieict

- Sonbhadra, 20.00 ha of Compartment No.2, Roup Forest Block, Range Churk, District Sonbhadia, 26.60
ha of Compartment No3, Roup Forest Block, Range Churk, District Sonbhadi, 2000 ha of
A
¥ P

e
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Campaﬁmeﬂi No‘.& Machi Forest Block, Range Machi, District Sonbhadra & 20.00 ha of Cemparéncai
- No.3, Devri Forest Block, Range Machi, District Sonbhadra)} at the cost of the user agency. As far as

possible, a mixture of local indigencus species shall be planted and monoculture of any species may be

The non-forest land which is unsuitable for plantation should be taken up for protection and
assisted afforestation in the available space using necessary cultural operation technigue.

Road side plantation/block plantation should ks taken up in any of the three affected districts
in the proposal to compensate for loss of tree cover,

The non-forest land of 223.00 ha in disfrictLaliépur proposed for CA shall be transferred and
mutated in the name of Forest Department and notified as RE/PF prior to Stage-11 approval.

The cost of compensatory afforestation at the prevailing wage rates as per compensatory afforestation

scheme and the cost of survey. demzrcation and erection of permanent pillars if requited on the CA land
shalf bqﬁepasi;ed in advance with the Forest Department by the project authority. The €A plantation will be
maintained for 10 years. The scheme may include appropriate provision for anticipated cost increase for
works scheduled for subsequent vears

The State Government shall charge ths Net Present Value (NPV) for the 222.98 ha forest aren o be diverted
under this proposal from the User Agency as per the orders of the Hori'ble Supreme Court of India dated
3071072002, 01/08/2003, 28/03/2008, 24/04/2008 and 09/05/2008 in 1A No. 566 in WP () No. 202/ 1995
and a5 per the guidelines issued by tie Ministry vide letters No, 5-1/1998-FC (PLIT) dated 18/09/2003, as
well as letter No, 5-2/2006-FC dated 03/10/2006 and 5-3/2007-FC dated 05/02/2009.

Revised amount of NPV as applizable as per orders dated 06-01-2022 and 19-01-2022 shall be
deposited by User Agency in this regard,

- Additional amount of the NPV of the d iverted forest land, if any, becoming due after finalization of the same

by the Hon’ble Supreme Court of India on receipt of the report from the Expert Committee, shall be charged
by the State Government from the User Ageney. The User Agency shall furnish an undertaking to this effect,

i User agency shall restrict the felling of trees to 112722 trees/minimum numbers in the diverted forest land

and the trees shall be felled under the striet supervision of the State Forest Department and the cost of felling
of trees shall be deposited by the User Agency with the State Forest Department,

The complete compliance of the FRA, 2006 shall be ensured by way of prescribed cenificare from the

concerned District Collector,

Certificate of *No violation® of FCA from concerned DFOs shall be provided.

Plantation shall be raised on both sides of the road and median by the State Forest Departmient at the cost of

User Agency according to IRC guidelines and order pussed by NGT in OA no. 27/2015 in the matter of
Babulal Jaju v/s State of Rajasthan and others dated '16.11.2015. Scheme for roadside plantation shall be
submitted,

Speed regulating signage will be erected along the road at regular intervals in the Protected Areas/ Forest
Areas.,

- The user agency shall provide suitable under / over pass in Protected Area / Forest Area as per

recommendations of CWLW / NBWL / FAC / REC.

« User Agency shall obtain Environmertal Clearance as per the provisions of the Environmental (Protection

Act, 1986, if applicable,

- The layout plan of the proposal shall not be changed without prior approval of Central Government.

« No labour camp shall be established ox the forest land.

™

+ Sufficient firewood, preferably the altvrnate fuel, shall be provided by the User Agency 1o the labourer after

purchasing the same from the State Forest Department or the Forest Development Corporation of any ather

legal source of'alternate fuel.




16. The boundary of the diverted forest land shall be suitably demarcated on ground at the project cost, as per the %
‘ | directions of the concerned Divisional Forest Officer.

@ 17. No additional or new path will be constructed inside the forest area for transportation of construction 5%3
materials for exceution of the project work.

I8. The period of diversion under this approval shall be co-terminus with the period of lease to be granted in
favour of the user agency or the praoject life, whichever is less.

19. The forest land shall not be used for any purpose other than that specified in the project proposal.

20. The forest land proposed to be diverted shall under no circumstances be transferred to any other agencies,
departinent or person without prior approval of Govt, of India.

21, The KML file of the area to be diverted, the CA areas, the proposed SMC work, the proposed Catchment
Area Treatment area and the WLMP area shall be uploadéd on the ¢-Green watch portal with all requisise
details before commencement of works. g

22, Any order of Temporary Work Permission in case of linear projects for teee cutting and commencenent of
work as per clause 11,2 of FCA Guidelines shall be passed under intimation to Nodal office and this office.
Order of Temporary Work Permission have to be uploaded on PARIVESH Portal as well. Nodal Officer
will strictly monitor and ensure that no further activity is carried out under such permission after the expiry
of one year from the date of issue of such permission.

23. Violation of any of these conditions will amount to violation of Forest (Conservation) Act, 1980 and action
would be taken as per the MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018.

24. Any other condition that the Ministry of Environment, Forests & Climate Change may stipulate from time to
time in the interest of conservation, protection and development of forests & wildlife.

25. All the funds received from the user agency under the project shall be transferred/ deposited o CAMPA fund
only through (utps:/parivesh.nic.in.

26. The compliance report shall be uploaded on e-portal (hips:fipariveshonic. in/

After receipt of compliance report on fulfiliment of all of the above conditions from the State
Government, proposal will be considered for final approval under Section-2 of the Forest (Conservation) Act.
1980, by this office.

The order for transfer of forest land ta vser agency shall not be issued by the State Government till final
approval order for diversion of forest land is issued by Government of India.
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ANNEXURE-R-8

Government of India

Ministry of Environment, Forest & Climate Change Integrated Regional
Office, Lucknow
Kendriya Bhawan, 5th Floor, Sector-H. Aliganj, Lucknow-226024,
Telefax-2326696 Email: rocz.lko-mef@gov.in, golmoefrollo@gmail.com

Letter No. 8B/UP/06/221/2021/FC/930 Dt.28.02.2023

To,

Additional Chief Secretary,

Environment, Forest and Climate Change Department,
Government of Uttar Pradesh,

Bapu Bhawan, Lucknow.

Online Proposal No. FP/UP/Road/121197/2021

Subject: In relation tonon-forest use of forest land i.e., total 222.98
hectares of protected forest land and permission for felling of 16873 trees
in Muzaffarnagar forest division, 66685 trees/saplings in Meerut forest
division and 4164 trees and 25,000 plants in Ghaziabad forest division i.e.,
a total of 1,12,722 trees/plants for the construction of Chaudhary Charan
Singh, Kanwar road, right sided track of Upper Ganga Canal in 113.68
hectares of protected forest land in Muzaffarnagar forest division of
district from 51.910kilometre chainto 163.40, 84.6 hectares of protected
forest land in Meerut district and 24.7 hectares of protected forest land in
Ghaziabad forest division.

Reference: letter no. 2478/11-C-FP/UP/Road/121197/2021 dated
01.02.2023 of Chief Forest Conservator and Nodal Officer, Uttar Pradesh.
Sir,

Kindly take note of the letter no. 1278/81-2-2021-800(123)/2021
dated 17.08.2021 of the Secretary (Forest), Uttar Pradesh Government

on the above mentioned subject, by which the Forest (Conservation) Act,

52
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1900 has been amended in the matter. The approval of the Government

of India was sought under Section 2.

The case was presented for approval (Agenda Item 2.3 U.P.) before
the second meeting of the Regional Empowered Committee (REC)
convened on 20.02.2023. The case has been approved by the Regional
Empowered Committee (REC). Therefore, after considering the matter, I
have been directed to inform you that the Central Government has allotted
113.68 hectares of protected forest land in the Muzaffarnagar Forest
Division of the district from 51. 910 Km chainage to 163.40 for the
construction of Chaudhary Charan Singh, Kanwar Road. District Meerut
Forest Division has 84.6 hectares of protected forest land and Ghaziabad
Forest Division has 24.7 hectares of protected forest land i.e., a total of
222.98 hectares of non-forestry use of protected forest land and 16873
trees in Muzaffarnagar Forest Division, 66685 trees/saplings in Meerut
Forest Division and Ghaziabad Forest Division. Provides in-principle
approval for felling of 4164 trees and 25,000 plants i.e., a total of 1,12,722
trees/plants on the following conditions.

1. Legal status of the forest land shall remain unchanged.

2. Compensatory afforestation shall be taken up by the Forest
Department over an area of 408.06 ha (41.22 ha of non-forest land
(16.00 ha of Gata No.251/4, Village Kapasi, Range & District Lalitpur,
13.30 ha of Gata No. 15, 16 & 17. Village Baghaura, Range Baar,
District Lalitpur, 6.71 ha of Gata No. 739 & 740, District Lalitpur) and
366.84 ha degraded forest land (66.50 ha of Daati Compartment
No.1 (Suryavar), Range Vindhamphal, District Mirzapur, 40.00 ha of
Babura Compartment No.1 (Mahugarhi), Range Dramandganj, District
Mirzapur, 84.00 ha of Ghori Compartment No.2 ( Jahdar), Range
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Patchara, 40.00 ha of Balabehat Forest Block, Range Gauna. District
Lalitpur, 26.84 ha of Pawa Forest Block, Range Talbehat, District
Lalitpur, 18.00 ha of Compartment No.6, Patna Forest Block, Range
Patna. District Sonbhadra, 20.00 ha of Compartment No.2, Roup Forest
Block, Range Churk, District Sonbhadra, 20.00 ha of. Roup Forest
Block, Range Churk, District Sonbhadra, 20.00 ha ofCompartment
No.8, Machi Forest Block, Range Machi, District Sonbhadra & 20.00 ha
of Compartment No.3, Devri Forest Block, Range Machi, District
Sonbhadra)) at the cost of the user agency. As far as possible, a
mixture of local indigenous species shall be planted, and monoculture
of any species may be avoided.

. The non-forest land which is unsuitable for plantation should
be taken up for protection andassisted afforestation in the
available space using necessary cultural operation technique.
. Road side plantation/block plantation should be taken up in
any of the three affected districts in the proposal to
compensate for loss of tree cover.

. The non-forest land of 223.00 ha in district Lalitpur proposed
for CA shall be transferred and mutated in the name of Forest
Department and notified as RF/PF prior to Stage-II approval.
. The cost of compensatory afforestation at the prevailing wage rates as
per compensatory afforestation scheme and the cost of survey,
demarcation and erection of permanent pillars if required on the CA
land shall be deposited in advance with the Forest Department by the
project authority. The CA plantation will be maintained for 10 years.
The scheme may include appropriate provision for anticipated cost

increase for works scheduled for subsequent years
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. The State Government shall charge the Net Present Value (NPV) for
the 222.98 ha forest area to be diverted under this proposal from the
User Agency as per the orders of the Hon'ble Supreme Court of India
dated 30/10/2002, 01/08/2003, 28/03/2008, 24/04/2008 and
09/05/2008 in IA No. 566 in WP (C) No. 202/1995 and as per the
guidelines issued by the Ministry vide letters No. 5-1/1998-FC (Pt.II)
dated 18/09/2003, as well as letter No. 5-2/2006-FC dated 03/10/2006
and 5-3/2007-FC dated 05/02/2009.

Revised amount of NPV as applicable as per orders dated 06-
01-2022 and 19-01-2022 shall be deposited by User Agency in
this regard.

. Additional amount of the NPV of the diverted forest land, if any,
becoming due after finalization of the same by the Hon'ble Supreme
Court of India on receipt of the report from the Expert Committee, shall
be charged by the State Government from the User Agency. The User
Agency shall furnish an undertaking to this effect.

. User agency shall restrict the felling of trees to 112722 trees/minimum
numbers in the diverted forest land and the trees shall be felled under
the strict supervision of the State Forest Department and the cost of
felling of trees shall be deposited by the User Agency with the State
Forest Department.

. The complete compliance of the FRA, 2006 shall be ensured by way of
prescribed certificate from the concerned District Collector.

. Certificate of 'No violation of FCA from concerned DFOs shall be
provided.

. Plantation shall be raised on both sides of the road and median by the

State Forest Department at the cost of User Agency according to IRC
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guidelines and order passed by NGT in OA no. 27/2015 in the matter
of Babulal Jaju v/s State of Rajasthan and others dated 16.11.2015.
Scheme for roadside plantation shall be submitted.

10. Speed regulating signage will be erected along the road at regular
intervals in the Protected Areas/ Forest Areas.

11. The user agency shall provide suitable under over pass in Protected
Aren / Forest Area as per recommendations of CWLW/NBWL/FAC/REC.

12. User Agency shall obtain Environmental Clearance as per the
provisions of the Environmental (Protection) Act, 1986, if applicable.

13. The layout plan of the proposal shall not be changed without prior
approval of Central Government.

14. No labour camp shall be established on the forest land.

15. Sufficient firewood, preferably the alternate fuel, shall be provided
by the User Agency to the labourer after purchasing the same from the
State ForestDepartment or the Forest Development Corporation or any
other legal source of alternate fuel.

16. The boundary of the diverted forest land shall be suitably
demarcated on ground at the project cost, as per the directions of the
concerned Divisional Forest Officer.

17. No additional or new path will be constructed inside the forest area
for transportation of construction materials for execution of the project
work.

18. The period of diversion under this approval shall be co-terminus with
the period of lease to be granted in favour of the user agency or the
project life, whichever is less.

19. The forest land shall not be used for any purpose other than that

specified in the project proposal.
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20. The forest land proposed to be diverted shall under no
circumstances be transferred to any other agencies, department or
person without prior approval of Govt. of India.

21. The KML file of the area to be diverted, the CA areas, the proposed
SMC work, the proposed Catchment Area Treatment area and the
WLMP area shall be uploaded on the e-Green watch portal with all
requisite details before commencement of works.

22. Any order of Temporary Work Permission in case of linear projects
for tree cutting and commencement of work as per clause 11.2 of FCA
Guidelines shall be passed under intimation to Nodal office and this
office. Order of Temporary Work Permission have to be uploaded on
PARIVESH Portal as well. Nodal Officer will strictly monitor and ensure
that no further activity is carried out under such permission after the
expiry of one year from the date of issue of such permission.

23. Violation of any of these conditions will amount to violation of Forest
(Conservation) Act, 1980 and action would be taken as per the
MoEF&CC Guideline F. No. 11-42/2017-FC dt 29/01/2018.

24. Any other condition that the Ministry of Environment, Forests &
Climate Change may stipulate from time to time in the interest of
conservation, protection and development of forests & wildlife.

25. All the funds received from the user agency under the project shall
be transferred/ deposited to CAMPA fund only through
(https://parivesh.nic.in/).

26. The compliance report shall be uploaded on e-portal

(https://parivesh.nic.in/
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After receipt of compliance report on fulfillment of all of the above
conditions from the State Government, proposal will be considered for
final approval under Section-2 of the Forest (Conservation) Act, 1980,

by this office.

The order for transfer of forest land to user agency shall not be
issued by the State Government till final approval order for diversion
of forest land is issued by Government of India.

Sincerely,
(Dr. Prachi Gangwar)
Deputy Inspector General of Forests (Central)

Phtocopy ( through email):

1.

W

Principal Chief Conservator of Forests (Head of Department), Uttar
Pradesh Forest Department, 17, Rana Pratap Marg, Lucknow.

. Chief Conservator of Forest (Forest Conservation) and Nodal Officer,

17, Rana Pratap Marg, Lucknow, Uttar Pradesh.

Forest Guard, Saharanpur and Meerut.

Divisional Forest Officer/Director, Muzaffarnagar, Meerut and
Ghaziabad.

. Executive Engineer, Construction Division (Building), Public Works

Department, Meerut.
Website of Ministry of Environment, Forest and Climate Change,
Lucknow for uploading/order file on.
Sd/-xxx
(Dr. Prachi Gangwar)
Deputy Inspector General of Forests (Central)

|| TRUE TYPED COPY ||
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